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g Orxder of the TrJDunal
On the prayer of learned counsel

Mr.M.Chanda for the applicatn case is
1 adjourned to 17.5.01 for orderse.
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Member Vice-Chairman
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Issﬂownotice to show casuse as to -
why the CeFe shall not be draun up.

List on 14,6,2001,

Vice=Chai man
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It aegpars that notice to the
N i w
resbondents¥§3§sent on 7=-6=2001,

List on 9=7-2001 with the office
report @bout= service aof notice,
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Nobrew fipechonect wﬁvg L

‘b/s fm broaid, L 3.%.2001 Heard Mr.M,Chanda, 1%:%ned
f%F{AJO vrele : gouniel for the applicant and Also
_fD/g 2059 fiol s Mr.B.C,Pathak, learned Addl.C/G.5.C.

J» — for the rg;pdndents.
157%ﬁz T 2 S r.B.C. Pathak has stated that
) pursuant to the order pasged by the
Bench in\0.,A,N0,152 of 1998 dated
\) Sssen'te Shﬂgy?% 2L 20-9-2000\the respondentt regularised
gﬂyu_ &chkx44£$ the service of the applicant and sala=
ries admisg

ible were pdid by payment

Co order dated\26-6-2001/29~6-2001, The
7
l@'@ﬁs\ period for the absepice was also regula-

rised by order datged 9-1-2001,
Mr.M.Chanda learned counsel for
, ‘the applicant sq‘mits that the afore-
.:EE ' said order regylarising ths service of
LYol | the applicant/and the amount of Rs,56904

') nguu{on.¢u»pax+¢xng
%\'{\\ /¥ ui‘--\:a@? .

that was paid to \the applicant, uas not
in conformity wit® the order of this
Tribunal ¥n the afdresaid order,
hearing MreM.Chanta and also

Prodeeding shait auln_txated. The res-

a v_ ' / w; l U~
) Mﬁm&”‘de tgﬁa't“ bes?:”co& 1o

is Tribunal which ca not be ground
the Contempt Proceedxdg.
Accardingly, ths Conbempt Progesg
q ng is dropped, MrsB.C, Pathak *is.reqe
jyeatedztc submit copies of the Leave
sahctioned qrder”dated 9-1-200f)a57wab&
as Acqufttance Roll dated 27-6-2001
against Bill No,258/2001-2002 dated
26-6-2001/29-6-2001 in course of the
day , Q\\
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Haard Mr.M.Chanda, lsarnad counssl for the
Lapplicant and also Mr.B.C}Pathak, learnad Addl. C.
GeSeCe for tha raspondents,
Mr.8,C.Pathak has stated that pursuvant to
tha order passad by the Banch in OQA. 152 of 1998
dated 20-9=2001 the respondents regularissd thes
servics of the applicant and salaries admissible
wers paid by payment order dated 26=6-2001/29=6=-2001
The period for the absence was alsc rsgularised by
order dated 9~1-2001.
Mr.M.Chanda, learnad counsel for the applicaw
nt submits that the aforesaid order raegulariding
the sarvice of the applicant and the amount of
Rse 5690/~ that was paid to the applicant, was not
in conformity with the order of this Tribunal
in the aforesaid order.
| Upon haariﬁgtﬂt.N.Chanda and also Mr.B8:C.
Pathak, we are of tha opinion that on the facts mkk:
situation no Contempt Proceeding should be initiascr
tad. Tha*rQSpoﬁdants, at best accepting the
argusment of tha Chanda, could have made an.erpo=
naouys order pursuant to the ordar of this Tribunal
which cannot bé ground for the Contempt Procsesading.
Accordi&gly, the Contempt Proceeding s
dropped. Nr.B.i.Pathak is requested to submit
copies of the Leave sanctionzd order dated 9,1.2001
s well as Acquittance Roll dated 27-6-20071 against
Eill Noe 258/2001=2002 dated 26=6=-2001/29=6-2001

in course of the day.
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